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Mr,Girish Patel and Mr.J.D. Ajmera the learned 

counsel for the petitioner and the respondents respectivei 

present. It is stated at the bar that the same petitioner 

has filed 0M585te8 qherein 14A/869/99 is filed. It is 

therefore, directed that the registry to fix this applica-

tion for admission alongwith the aid matter. In the 

meantime Mr.J.D. Ajrnera seeks time to file objection 

against admission. Time granted. The case be nosted 

on 23/2,11989 for admission. 
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oA/60/89 
with 

-/869/88 & 
M/725/88 in 
OA Stamp No.586/8e 

Coram : HOfl'ble Mr. i.E. 1Ir2vedi 

j-orb1e Mr. P.M. Joshi 

: Vie Charmafl 

: judicial Member 

0/3/1989 

Heard Mr.Gir_Sh Patel and ur.J.D.Ajrnera learned 

advocates for the applicant and the respondents. 

The MiSC.AppliCatiOfl No.NA/869/88 & MV725/88 are 

concerned, condoflatj0fl of delay, interim relief by way 

of maintenance of status quo and restraiflOfl the 

responthnt regarding reversion of the petitioner a 

~roduction of the documents by the petitioner subject 

to relevanc. production of documents allowed. Condon- 

ation of delay can be heard along with the merits of 

the case and no merit found in allowing interim relip-If  

as the merits of the interim relief are in 

bound"44 the merits of the main case (OA Stamp No.586/8 

which may be posted for early hearing. With this 

order MV869/88 & 1-A/725/88 standC disposed of. 
tk ((and O7- Starrp No. 586/88 

The main case 	-admitted. Issue notices on the 

respondents to rly on merits Li within 30 days from 

the date of this order. The case be posted on 1/5/1989 

for further direction before Registrar. 
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